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have to help rehabilitation of this maligned 
tribal group?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being col
lected from the State Government of Rajast
han and will be laid on the Table of the 
House.

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes. Sir.

(b) In order to supplement the efforts of 
the state Government for development of 
sericulture in Orissa, the following sericul
ture schemes are being implemented by the 
Central Silk Board during the Vlllth Plan.

Erosion in Rhrer Ganga in West Bengal

2321. PROF. SATYAGOPAL MISRA. 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether large scale erosion In Jiff er- 
ent portions of the river Ganga has made 
thousands of people of West Bengal lan
dless and homeless;

(b) if so, the details thereof; and

(c) the steps taken by Government in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). About 
160 hectares of land and 100 families have 
been affected in Murshidabad and Malda 
districts. Measures to check the erosion are 
taken by State Government.

Sericulture Development in Orissa

2322. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of TEXTILES be pleased to
state:

(a) whether there is a great scope to 
increased sericulture in Orissa; and

(b) if so, the details of the steps pro
p e l  to be taken in Eighth Plan in Orissa in 
that direction:

(1) National Sericulture Project: The 
Project envisages increase of an 
area of 4000 acres under mul
berry for production of 120 ton
nes of silk in the state at the end 
of the Project period 1993-94 
The project also envisages de
velopment of supporting infra
structure in Orissa.

(2) Inter State Tasar Project (iSTP) 
based on the success of ISTP in 
the State, a consolidation phase 
of iSTP having an outlay of Rs 
451.50 lakhs has been drawn for 
the state of Orissa tor implemen
tation with Swiss assistance 
during the VIII Plan.

(3) A farmers training school is to 
be established in Orissa for tho 
benefit of sericulture farmers.

Atrocities on Scheduled Castes

2323. SHRIMATI CHENNUPATi 
VIDYA:

SHRIC.K. KUPPUSWAMY. 
PROF. VIJAY KUMAR 

MALHOTRA:
SHRI RAM LAL RAHI:
SHRI DHARMANNA MON- 

DAYYA SADUL:

Wilt the Minister of WELFARE be 
pleased to state:

THE MINISTER OF TEXTILES AND (a) whether Unbn Government have
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issued spaciat instructions to various Stats 
Oov«mmen1s to take severe measures 
against those wl>o continue to perpetrate 
atrocities on Scheduled Caste people, par- 
ticulariy in view of the recent happenings in 
Fatehpur and Agra (U.P.) and the surround
ing areas;

(b) if so, the details thereof;

(c) whether any complaints were re
ceived against the Law-enforctng agents; 
and

(d) if so, the details thereof and action 
taiten thereon’

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Instaictions have been issued to 
the State Governments and AdministratHsns 
of Union Territories from time to time, em
phasising among other things, the foltowing 
aspects:—

(i) to take all measures as provided 
underthe Scheduled Castes and 
the Scheduled Tribes (Preven
tion of Atrocities) Act, 1989 so 
that the act is enforced effec
tively.

(ii) to specify exclusive Special 
Courts in each district and also to 
ensure that the Special Public 
Prosecutors appointed underthe 
act deal only with cases under 
the act so that there is day-to- 
day trial and the persons com
mitting offences are convinced 
within the shortest possible time.

(c) and (d). Yes Sir. Some complaints 
have been received to the effect that tne 
police IS not giving due importance to the 
Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989 and do 
not register the complaints of Scheduled

Castes and Scheduled Tribes. The State 
Governments have been in this connection, 
requested to take the following measures to 
tackle this problem:—

( I )  to issue necessary instructk>ns 
to all the Police Offksers con
cerned so that all atrocity cases 
are invariably registered and the 
complainants are not put to any 
harassment;

(ii) togivewkie publicity to the pro- 
vistons of Scheduled Castes and 
Scheduled Tribes (Preventfon of 
atroaties) Act, 1989 amng the 
Scheduled Castes and Sched
uled Tribes.

(iii) SupplyacopyofthisActtoallthe 
Police Stations for ready refer
ence so that cases under this Act 
are properly registered whenever 
such cases are reported to the 
Police statbns.

(ĥ ) to make necessary arrange
ments to impart training to all the 
Police Offk»rsto enable them to 
have the knowledge of this law.

(v) to ensure that the cases are sent 
for trial to Special Courts speci
fied and the special Public Prose
cutors notified are given instruc
tions for processing the cases in 
the Special Courts with speed 
and precision.

[Trans/ation]
Modernisation of Brahanpur TaptI f<ill

2324. SHRI AMRATLAL VAL- 
LABHADAS TARWALA: Will the Minister of 
TEXTILES be pleased to state;

(a) whether the proposal for modorni-




